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(b) if 90, what are its o o ~  

and 

(c) how much time Government 
will take to bring ~ Bill seekin, to 
_d 1 ~ ~ o  of the 
People Act.. before the House? 

The Minister 0( Law and Social 
Security (Shr! A. K. Sen): (a) and 
(ob). The Report (Vo!. I) of the Elec-
tion Commission on the Third General 
Elections containing, inter alia, the 
proposals for changes in the Repre-
sentation of the People Act, 1950 and 
the Representation of the People Act, 
1951, has just becn received by the 
Government from the Election Com-
mission. As the Report is a fairly 
big one, it is being studied to assess 
and appreciate the various proposals 
in the context of the existing provi-
sions of our election law and the pre-
vailing electoral practices in the 
country. A quick study of the Re-
port, however, shows that o o ~ 

lmve been made, inter alia-

(i) with respect to election ex-
penses; 

(ii) with respect to certain aspects 
of electioneering; and 

(iii) with respect to multiplicity of 
candidates in the General 
Elections. 

(c) Just now It is not possible to 
mention any specific time within which 
a Bill to amend the election law may 
be brought before Parliament. 

AIIv_teII Ad, US! 

•••. 8hri Buta 8lnrh: 
Shr! P. J[, »eo: 
alar! NIU'IIIIImlIa Reddy: 

Will the Ilini.ter of IAow be pleas-
ed to state: 

(a) whether Government are aware 
thot the rul"" framed by ~  

State Bar Counell.. eopeeiaUY thf! 
Punjab Bar Council ~  Seetion 
28(3) of the Advocates Act, 1l1li1, are 
defective and cumbenoome; 

(b) if so, the steps Government 
propose to take to remove the hard-
.hips; and 

(e) if not, tbe realOns therefor? 

The MlnIster of Law au SoctaJ 
Security (Shrl A. K. Sen): (a) No, 
Sir. 

(b) and (c). Do not arise. 

0 .. A&'e P ....... Sch_ 

·'tIt. SJui LiIIp Bed.,.: 
Sllrt D. C. ~  

. Will the Minister of SoeIaJ 8ecarIt;r 
be pleased to refer to the reply liven 
to Starred Question No. 458 on the 
7th September, 11115 and state: 

<a) whether the Old Age Pension 
Scheme hu been 8DaliIed; and 

(b) if 90, when it is likely to b .. 
tmplemented? 

The Deputy M1nIater of Law (Shrl 
Jaranatha Hao): (a) No, Sir. The 
Scheme is still under consideration. 

(b) Does not arise. 

Ships ImPuaDded by PakIMu 

'700. SJui VlIIhwa Nath Puuley: 
811ft )(Jndar Lal: 

Will the Minister ot TraMJlWt be 
pleased to state: 

(a) whether it is a fact that two 
Indian Ship" o~  to the Scindia 
Steam Navigation Co. impounded by 
the Pakistan Gowrnment In Karachi 
Port dUrinl the indo-Pakistan conftlct 
&nO alli". UIIder Paki.tani ftar; and 

(b) if so, the step. Government pro-
pose to take In the matter? 

The MInIster of Tra-" (8hr1 RaJ 
Bailadur): (a) Government have no 
authentic information in this matter, 
but according to pre.. reports, the 
two vessels in question. viz., 'Jala-
rajendra' and 'Saraswati' are salltnr 
under the Pakistan llall. 

(b) Government had offered by 
means of a press note dated 21st Octo-




